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By this FA the applicants have challenged various orders
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The third order is dated 28/2.11.1992 by which the
amended seniority 1list of skilled painter grade II and
grade III has been published showing the dates of their
proforma promotion and seniorilty.

The last‘ order wunder|| challenge is order | dated
16.1.1993 by which three applilcants have been reverted from
the post of adhoc Mistry Painter in the grade of 1400-2300
to skilled painter Grade I in|the grade of 1320-2040. All
these orders have been passed|in pursuance of the ornder of
the Board dated 26.3.1990 whi¢h has been upheld by Hon'ble
Supreme Court. The applicamts were only given ad hoc

~

chance ini&ziﬁwu\Under the |provisional seniority | list.

However, as the seniority list has been amended
subsequently théy became junior and the seniors have been

rightly promoted.

Shri A.K.Dave learned |counsel for the applicant,
\

however, submitted that the order of reversiqn has been
passed without giving applicants any opportunity of hearing
and thus the order is void. Reliance has been placed in
case of Ram Ujare Vs. Union of |India, 1999 SCC(L&S) 374.We

have considered the submission made by the counsel for the

applicant, however we are not donvinced. In the facts and

circumstances of the present case/in fact effect has been
given to the order of the Railway Board dated 26.3.1990 on
which basis civ%l appeals no.642 and 642-A were dec¢ided.
The order of t‘e Board thus |merged in the order of the
Hon'ble Supreme court and the same has been implemented by

the orders challgnged in this QA.

In the circumstances, in our opinion no opportunity of
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